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(b) whether it ig a fact that the
Electronic Trade and Development
Corporation are negotiating late deli-
veries of raw materials to small scale
television manufacturers;

(¢) whether it jg a fact that Bha-
rat Electronics Ltd (BEL) has fallen
in its production of T.V. Tubes and
bulbs;

(d) whether it is a fact that ETDC
is importing T.V. tubes and bulbs
from Taiwan; Poland and Rumania;
and

(e) in view of the above what is
the policy of Government in support-
ing indigenoug manufacturers of TV
Tubes and Blubs and promoting sub-
stitute in this respect?

THE PRIME MINISTER (SHRI
MORARJ1 DESAI) (a) to (d), TV
glass bulbs (or shells) are required
by TV picture tube manufacturers,
who are importing these, on their
own, to the extent of their needs. TV
picture tubeg are required by the TV
set manufacturers. Picture tubeg are
at present manufactured by Bharat
Electronics Limited (BEL), Bangalore
and Messers Teletube Limited, Gha-
z1abad. Though BEL have a licenced
capacity to produce 200,000 picture
tubes, they have wewer peached this
capacity. There was a gerioug short-
tal]l in the production of pciture tubes
by BEL during 1877. But the posi-
tion has improveq significantly dur-
ing March 1078, and is expected to i~
prove even further. To meet the
short-fall in the indigenous produc-
tion of TV picture tubeg and to meet
the demand from TV set manufactur-
ers these have been importeq by Elec-
tronics Trade and Technology Deve-
lopment Corporation (ETTDC) from
Taiwan, Poland and Rumania, Though
sufficient imports are being arranged
by RETTDC to cover demand, there
bave been shortages due to circum-
stances beyond the control of ETTDC
such ag delays in supply by the manu.
fecturers, non-srrival of ghips in time
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dug to weather, problems at docks
etc. This had resulted in TV set
manufacturers (including those in the
Small Scale) facing some shortages
and Jate deliveries but the position
has improved, of late,

(e) Industrial Licences/Letters of
Intent have already been issued to
five irmg for a total manufacturing
capacity of 4,20,000 TV Picture Tubes
(there is provision for expansion and
further licensing, as needed). Of
these two firms (Bharat Electronics
Limited, Bangalore and Teletube,
Ghaziabad) are already in production.
The demang for TV picture tubes is
expected to be met adequately when
all the units become fully operation-
al, Government have get up a Work-
mg Group in the Ministry of Indus-
try to go into all aspects relating to
the setting up of TV Glass Shel] ma-
nufacture in India.

Prohibition of Film “llayathalai
Mural”

9988, SHRI K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) Is it a fact that g Tamil film
named “Ilayathalai Mura1” wag recen-
tly prohibited for screening;

(b) if so, what are all the objec-
tionable features; gnd

(c) whether the Government will
reconsider their stand?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) Three portions, which the
Board of Film Censors had excised
from the film ‘“llaya Thalaimurai” es
being unfit for public exhibition and
which the producers had surrendered
to the Board before issue of the Cen-
sor Certificate, were being exhibited in
violation of the Cinematograph (Cen-
sorship) Rules, 1958,
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(c) This will be examined in ac-
cordance with the provisions of the
Cinematograph Act, 1852 and the
rules made thereunder,

Charges against Government o7 Sikkim

9999. SHRI K, B. CHETTRI: Will
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether Government have re-
ceived any representation from the
political leaders of Sikkim alleging
political leaders of Sikkim alleging
the Chief Minister of Sikkin:;

(b) if so, action taken thereon; and

(¢c) it not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
TAIRS (SHRI S. D. PATIL): (a) to
(c). A memorandum addresseq to the
Union Home Minister by Shri Nar
Bahadur Bhandari, President, Sikkim
Janata Party containing allegations
against the Chief Minister of Sikkim
and the State Administration was re-
ceived in July, 1977, In accordance
with the settled procedure, the me-
morandum wes referred to the Chief
Minister of Sikkim for inviting his
comments which have been received.
The matter is under examination.
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